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Reglstrer ; Senior Division,Caehar, Silchar
WD)’/ ' § sending the record te this Bench. <I
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- | Heard Mr M.K.Mazumdar, learned f
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CoenX lﬂv\ ead , Ctfice is accordingly directed
, W | to remitt the record to the learned |
A qLﬂ) f Civil Judge, Cachar, Siichar to ]
Deputy Registrar AA) P {l aREk take appropriate steps as per law
i - i §
Deput"y Registrar is i to avoid any further delay in the
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Reference to the kind direction of
|
the Ho&
il ,
?edtion 29 of the Administrative

1s Act, 1985 reads as follows:

'ble Vice—Chairman.

| 29(1) _Every suit _or other
proceeding pending before any
#ourt or other authority
immediately before the date of
éstablishment of the Tribunal
tnder this Act, being a suit or
Qroceeding the cause of action
whereon it is based is such
| that it would have been, if it
d ﬁad arisen after such
, establishment, within the
i gurisdiction of such Tribunal,
shall stand transferred on that

| Hate to such Tribunal:
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selction 29,N.3 regarding transfer
of %en@ing cases reads as follows:

| It
| ' As only pending cases are to
e transferreéed, cases
iinstituted in other courts and
| }%ribunals after the relevant
Ebate are not to be transferred.
y |;hey can be dismissed by those
| scourts on ground of want of
| [jurisdiction."

[Sihce the learned Civil Judge,

Cachaﬁ has passed a judicial order on
12.%.%002, the case is placed before
i

theu Hon'ble Bench for appropriate

;

directions.
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Te
The Givil Judge,
Senies Divisien Ne;2
Cachax, silchar,

Subse Transfer of recetds of TUAY I7/2063 ( T.5, 51/1996).
surinder singh sharma GX¥s&k Vs KeV.s, (& X3} / )
51%11“_.»
I am directed to remit the recemds of TA, 17/03
(T.5+ 51/96) surinder singh Sharma-Vs- K, V.5, & ers as per
the Hen'ble Court's exder dated 24, 3903 for favour of yeur

kind infemat en and apprepriate actien;

Yeurs fai thfully,

E’}Qi"‘;u‘ A and B files,




